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Date of Hearing
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: Ms. Kaushali Shah, Virtually Appeared
: Shri Ajay Chandra, CIT-DR.

: 23 .07 . 2024
: 31.07.2024

ORDER

Per : Narender Kumar Choudhry, Judicial Member:

This appeal has been preferred by the Assessee against the order

dated 19.08.2023, impugned herein, passed by the Ld. Commissioner

of Income Tax (Exemptions) (in short Ld. Commissioner) under section
80G(5) of the Income Tax Act, 1961 (in short ‘the Act’) for the A.Y.

2023-24.

2. The Assessee has sought withdrawal of the instant appeal on

which the Ld. D.R. did not refute.

Hence, considering the request of

the Assessee the instant appeal is dismissed as withdrawn.




ITA No.652/M/2024
M/s. Little Lamp Charitable Education Trust

3. In the result, the appeal filed by the assessee stands dismissed

as withdrawn.

Order pronounced in the open court on 31.07.2024.

Sd/- Sd/-
(GAGAN GOYAL) (NARENDER KUMAR CHOUDHRY)
ACCOUNTANT MEMBER JUDICIAL MEMBER
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